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Statement

List of Countries where Nylon Tyres are
Exported

1. Afghanistan
2, Abudavi

3. Australia
4, Austria

5. Burma

6. Behrein

7. Denmark
8. Ethiopia
Fizi 1sland
10. G.D. R.
11, Guyana
12. Hongkong
13, Iraq

14. Jordan

15. Kenya

16. Kuwait
17. Libaria
18. Malavi

19. Malaysia
20. Moritus
21. Muscat
22, Nepal

23. Nigeria
24, Panama Republic
25, Poland

26. Romania
27. Qutar

28. S. Vietnam
29

30

o

. Saudi Arabia
. Sieraleone
31. Sudan
32. Thailand
33, UAR
34. Usa
35. USSR
36, W. Germany
37. Yugoslavia

12.03 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Reported Misappropriation of over Sixty
Lakhs of Rupees from the State Bank
of India, New Delhi.

SHRI PILOO MODY (Godhra) : Sir,
1 call the attention of the Minister of
Finance to the following matter of urgent
public importance and request that he may
make a statement thereon :—

“The reported misappropriation of
over sixty lakhs of rupees from the
State Bank of India in New Delhi.”

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (VITTA MAN-
TRALAYA MEN RAJYA MANTRI) (SHRI
K. R, GANESH) : Mr, Speaker, Sir, parti-
culars as are availabe of the incident that
took place on 24-5-1971 arc as follows :

At about 12.30 P. M. on the 24th May,
1971 Shri V. P. Malhotra, Chief Cashier of
the State Bank of India, Parliament Street,
took out a sum of Rs, 60 lakhs in hundred
rupces noles from the currency chest of the
State Bank of India, Parliament Strect
Office. According to the Officer-in-Charge
of Cash, and the Dcputy Chief Cashier
responsible for the withdiawal of cash from
the Currency Chest who gave the above
information, Shri Malhotra told them that
the money was needed for making some
large payment, He is further reportsd to
have told the Deputy Head Cashier that he
would give him the relative voucher shortly,
The money was taken by Shri Malhotra in
the bank's stafi car requisitioned by him
from the Security Officer for some urgent
official work. Shri Malhotra had the box
containing Rs. 60 lskhs kept in the bank’s
car, drive it himself and took it to a short
distance from the bank’s office where he
was allegedly met by some person, who sat
with him in the car,

At about 230 P. M. Shri Malhotra
accompinied by a police officer, came to the
Parliament Street Police Station to report
that he had fallen a victim to a fraud of
Rs. 60 lakhs and the box containing the
money had been shifted into a taxi at
Sarder Patel Marg. The police investiga-
tion started soon thereafter,

At about 1030 P, M. on 24-5-1971, the
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eatire amount, with the exception of a sum
of Rs. 5,700 is reported to have been
recovered from ome Shri Rustam Sohrab
Nagarwala who has been arrested by the
police. Subsequently, at the instance of the
accused a further sum of Rs. 2,600 was
recovered from a friend of his. The accused
was produced before a magistrate and has
been sent for judicial custody. The police
investigation is still continuing.

The State Bank of India authorities are
separately looking into the various aspects
connecled with this incident. Shri V. P.
Malhotra has been suspended by the bank
management pending investigation. By an
order of the court, the sum of Rs, 59,94,300
has been entrusted to the State Bank of
India, under bond.

SHRI PILOO MODY : To begin with,
1 would like to make a complaint that the
Minister’s statement was handed to me only
at 7 minutes to 12, In this particular case,
it was not material because anybody who
has recad the aewspapers this morning would
have read more about it than what the
statement says. You will note that the
statement convenisntly forgels to mention
that Mr, Malhotra went to the Prime
Minister’s house. It also conveniently
forgets to mention that at the Prime Minis-
ter’s house, he was told that the Prime
Minister is in Parliament House, at which
point he comes to Parliament House. 1
do not koow how the chief cashier of a bank
can possibly have access to the Prime
Minister's house and thereafter can wander
into Parliament House and get confirmation
of the fact that he has been duped. (Inter-
ruptions). 1 do not want Mr. Salve to
defend the Government ; | am sure Govern-
ment is strong enough to defend itself. Nor
do 1 understand how this cashier can come
into this House, when all of us have so
much trouble to get our friends and relatives
into the galleries here, to ascertain that no
such thing had happened and that he has
been duped, then go 1o the police station
and make his statement there, What is
most fantastic is not the swindling part of
it. People are swindling this country left
and right a dozen times a day...

AN HON. MEMBER :
yom.

People like

SHRI PILOO MODY : Not by people
like me as is mentionod but by & great maay

people in this very House, who do this
from day to day. (Imterruptions).

SHRI C. C. DESAI (Sabarkantha) : I
object to this statement.

SHRI SEZHIYAN (Kumbakonam) :
He can speak for himself, not for others,

SHRI PILOO MODY : Mr. C.C.
Desai is extremely sensitive. When the
accusation was made against me personally,
he did not object. But when it is made
generally about members of the House, he
becomes very semsitive. I do not think 1
should bother to reply to him.

MR. SPEAKER : You should not be
s0 sensitive yourself also.

SHRI PILOO MODY : This is a most
fantastic episode in the sense that I cannot
understand how an ad hoc method like this
can be employed to draw out such large sums
of money from the largest bank of this coun-
try in this cavalier fashion. Who is this fellow
Mr, Malhotra, who can get tclephone calls
purported to be from the Prime Minister’s
house, go to his bank, pull out Rs. 60 lakhs,
walk away and give it to & man whom he
has never met ? Is this the procedure for
any sort of financial transaction ? Not only
is this some sort of gross carclessncss but a
sort of blatant abuse of known practices for
drawing money out of the bank.

I am sure that if such a thing could
happen yesterday or the day before, it has
been happening for a long time and this
procedure must have been the accepted
practice ; otherwise, it cannot happen, and
certainly not for a sum as much as Rs, 60
lakhs. How does it happen ? Has it been
happening in the past and, if so, for what
purpose is this money being used ? Is it
being used, for instance, for arranging
defections or is it heing used for conducting
elections 7 I would like to know what these
funds are for, at the disposal of the Prime
Minister, or anybody else for that matter,
1 would also llkke to knmow what is the
purpose of these funds, what are the extent
of these funds, who are to operate these
funds and what is the procedure for their
withdrawal and what is its accountability ?
Why ts it that Parliament has no review
over this money ? Unless I get satisfactory
answers I am compelled to deduce that
there is gross mischief, gross misuse and
gross misappropriation,
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[Shri Piloo Mody]

As far as our friend, Shri Malhotra, the
Chief Cashier, is concerned, I would like to
know a few things, Is it true that Shri
Malhotra had free access to the Prime
Minister’s house ? Is he accepted there as a
social worker, as a Congress worker ..
(Interruptions), S, it is your job to keep
order in this House ; not mine ; it is my
job to be heard and speak.

MR. SPEAKER : May I exercise my
discretion and say that you should strictly
adhere to the subject matter 7 Do not be
aspersive on others.

SHRI PILOO MODY : What do you
mean by being relevant ?

MR. SPEAKER : You are bringing in
s0 many other names. Why don’t you
confine yourself to the point ?

SHRI PILOO MODY * 1 want to know
whether a certificate commending  his
services has bzen given to him by the
Prime Mnister Secretariat ? Is it a fact that
Shri Malho'ra was deputed to receive gold
and cash at the Prime Minister's residence
from a company ..(Interruptions) ..and that
money was later deposited in the bank ? Is
it a fact that the State Bank proposes to
start a special service of delivering cash at
the houses of VIPs and Shri Malhotra has
been asked to prepare a scheme for the
purpose ? Has it been the practice in the
past for the Prime Minisler’s Secretariat or
any other institution of government to call
for momey to bs deliverod at particular
places ? 1 want answers to these gquestions
and I think the answers to these questions
would be in the public interest

THE MINISTER OF FINANCE
(VITTA MANTRI) (SHRI YASHWANT-
RAO CHAVAN) : I certainly agree that
it is fantastic and unbeliveable that an
officer of long standing, with more than
20 years of service, should act in such
a stupid manner. If 1 may say so, it was
something more than that But I do not
want to express an opinion at this stage.
At the same time, I certainly do not under-
stand the way the hon. Member has tried
to bring In the name of the Prime Minister,
making cettain mischievous suggestions,
which cértilnly does not become him,
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SHRI PILOO MODY : It has appeared
in every mewspaper.

SHRI YASHWANTRAO CHAVAN:
Whatever the newspapers may say, some of
these matters are under police investigation.
It is true that the Chief Cashier has
certainly acted in a peculiar manner
way. He claims that he went to the
Prime Minister's house to verify the facts.
When he learnt that the Prime Minister was
not likely to return for lunch he tried to
contact somebody else in Parliament House,
When he was told that he had been duped,
he naturally contacted the security officer
who took him to the Parliament Street
police station and the investigation started.
And we must not overlook the most impor-
tant point that is the manner in which the
police acted so quickly and wonderfully for
which they deserve our appreciation. Cerain-
ly I could say that I have gone into the
procedure of withdrawal of money and I
find that this man has not observed any
single rule out of it. I do not knmow what
happened to this man. It looks as though
he acted under some charm. 1 would say
that at this stage we should suspend our
final views in this matter and allow the
investigation to have its proper course. For
God’s sake, do not bring in the name of
Prime Minister or malign that name merely
because it p2'itically suits you to do so.

SHRI S. M. BANERJEE (Kanpur) :
Sir, T was surprised to read the statement
given to us, If you will kindly read the
statement, it says :—

‘At about 2,30 P. M. Shri Malhotra
accompanied by a police officer, came
to the Parliament Street Police Station
to report that he had fallen a victim to
a fraud of Rs, 60 lakhs and the box
containing the money had been shifted
into a taxi on Sardar Pate] Marg, The
police investigation started soon there-
after.”

The hon. Minister has admitted that
this gentleman, supposed to be one of the
highest officials of the State Bank, the Chief
Cashier, acted in a stupid manner. People
can be stupid but this is not stupidity
alone ; this is something more than
stupidity.

1 would like to know from the hon.
Minister whether it is a fact that ho got &

tolophonic call from the Prime Minister'y
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House. Somebody might have used the
Prime Minister’s name—I do not take her
name—but on a telephonic call from anyone
in the name of the Prime Minister, can the
Chief Cashier take out Rs, 60 lakhs in a
staff car and just walk to the particular
place ? This is a sad commentary on the
working of the State Bank. I would like
to know from the hon. Minister whether he
has referred the matter to the police autho-
rities or to the intelligence department for
investigation or whether this will be referred
to the CBI for a further probe becausc it is
qpot what appears on the surface but is more
deep and there should be a proper inquiry
by the CBI. Is he prepared to do that ?

SHRI K. R. GANESH : This is a very
fantastic and a very unbelievable story.
The question that the hon. Mcember has
asked is whether he got any tclephone call.
All that T can say is that these arc matters
under police investigation.

SHRI S. M. BANERIJEE : We know
more about it from the press report than
from this statement given to us. We

expected something more from the Govern-
ment than this statement. That is why
we gave this calling-attention notice. Shri
Malhotra might have made some statement,
What is his statement ? That statcment
should be laid on the Table of the House
so that we know what he has said ..
(Interruption).

SOME HON. MEMBERS :
not been arrested ?

Why has he

SHRT K. R. GANESH : As I submitted,
this matter is under police investigation...
(Interruption). He cannot expect me 1o
answer what he wants me to answer. He
cannot get that out of me.

SHRI S. M. BANERJEE: I do not
want anything out of you; I want every-
thing out of the Government.

SHRI K. R. GANESH : 1 would like
to repudiate that there was any telephonic
talk between him and any official from the
Prime Minister’s Secretariat. It is a fabri-
cation and [ want to repudiate it

SHRI S. M, BANERIJEE : I said, some-
body might has wrongly used the Prime
Minister’s mame. [ never said that the
telephone was from some official of the

Prime Minister’s Secretariat,
accuse anyone.

I do not

SHRI H.N. MUKERIJEE (Calcutta-
North-East) : On the Prime Minister’s
telephoue call, can the bank give out
mongey ?

SHRI K. R. GANESH His second
question was that the whole matter appears
to be rather serious and very deep one. It
is true that the whole matter appears to be
a very fantastic story, the entire way in
which the operation was conducted, the
way in which the money was taken out and
all that.  All this requires serious considera-
tion. I am surc the police will investigate
all that.

SHRI S. M. BANERIJEE : The amount
is also fantastic; the story is equally
fantastic ; everything is fantastic. May I
know whether the Government is prepared
to refer it to the C.B.I. ?

SHRI YASHWANTRAQO CHAVAN :
The investigating authority, certainly,
is a matter of choice. I have no reason to
doubt the efficiency of the police. The
speed with which they acted, as a matter of
fact, deserves appreciation from us., At
this stage, when they are doing a wonderful
job, why should we change the investigating
agency ?

SHRT JYOTIRMOY BOSU (Diamond
Harbour) : Sir, I want to make a submis-
sion. Since the Prime Minister’s mame has
been dragged to the press during the last
two days extensively, 1 shell be putting a
few questions and I would appeal to my
friends not to get provoked. Since the
Prime Minister’s name has been dragged in
cxtensively, Ict this House know the facts
and get a correct position from the Govern-

ment. There should be no provocation
about it. I am not going to say anything
against the Prime Minister, But I must

place before the House certain things that
have come to my notice.

Before doing that, I must agree with
Mr. Chavan that the police may have done
a wonderful job because they have detected
it immediately. We must appreciate it.

Mr. Nagarwala is a man who has been
a teacher half his life and he can never be a
fit criminal. Perhaps, that is the reason
why the police have been able to do a good
job easily,
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{Shri Jyotirmoy Bosu]

Mr. Malhotra, the Chief Cashier of the
State Bank has been in service of the State
Bank for over 20 years. He is not a new
man, an unreliable man, nothing of the
sort. He wanted a staff car from the State
Bank Transport Officer without driver and
any security guard, The Transport Officer
told him that the Bank does not permit
him to carry cash in a staff car and that it
should go in a cash van which is specially
guarded for locking the door from inside
and in which safes are chained. He refused.
He did not want to take a cash vanora
security guard. This man some how in
spite of the refusal of the Transport Officer
managed to take it in an Ambassador staff
car, Let this fact not be denied.

Then, no voucher was signed. I have
seen banking operations at least in 12 or 15
countries. I must say that the State Bank
rules are very much foolproof. It take it a
surprise that in the State Bank rules such
a provision exists by which a middle-cadre
executivo of the Bank can take away Rs. 60
lakhs from a strong room without the know-
ledge of the principal executive and without
signing a voueher. There must be some
super-power, That you have to find out.

Now, I am told by some persons who
have had an opportunit, to work with Mr.
Malhotra that he is rather a nice sort of a
person who is anxious to help for any cause
of anybody. I do not know if he is a Con-
gressman and, if so, which variety of Con-
gress. What Is he T do not know. I am not
going into that, But this much I have been
told by people who are in the know of
things, from reliable persons, that on behalf
of the State Bank, he had been going to the
Prime Minister's house for receiving con-
tributions, etc. When the Indo-Chinese
conflict took place, he had been going to
the Prime Minister's house for collecting
funds, etc, 1Let us take it for granted that
Mr. Malhotra was not unknown to the
Prime Minister, Mr. Malhotra was acquaint-
ed with the Prime Minister's office. We
cannot deny the fact. The Minister can
deny it. This gentleman wused to boast
amongst his friends saying, ““I have frequent
conversation with the Prime Minister. I
know her and she knows me.” He used to
boast like that, etc. I take it for granted that
ha know the voice of Mrs, Gandhi,

MR. SPEAKER : Yoy cannot go beyoad
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the scope of the Calling A‘tention Motion.,
You can ask any question ¢n the factua
side only.

SHRI JYOTIRMOY BOSU : I am not
trying to throw any mud on anybody ; we
don’t do that. 1 want to kmow whether
there is a special account that the Prime
Minister is operating. It is done in every
civilised country, by Prime Ministers,
Generals, Chiefs of Staff, Chief of Intellig-
ence, etc, They are required to operate
such special accounts. We want to know if
the Prime Minister was maintaining special
account and we want to know what type of
account was this, what was the source of
the money and what was it meant for.
Dhirendra Brahmachari was caught with
cash at Palam airport. I want to know
whether the strong room and the vault was
being used for keeping the excess election
collection money of a particular party ;
(Interrmptions). 1 Just want to know one or
two things.

MR. SPEAKER : Don't provoke others.
You may say only to which 1s relevant.

SHRI JYOTIMOY BOSU : I am asking
the Finance Minister to tell us this. Was
the Prime Minister operating any special
account with the State Bank ? If so, what is
the source of the money ? I want to know
whether the State Bank vault and strong
room was being used for keeping the money
which was not in the books of account of
the State Bank of India, Parliament Street.
These are all my questions, Thank vou, Sir.

SHRI YASHWANTRAO CHAVAN : 1
may say that you are allowing your imagina-
tion to run rather too fast. There are no
special accounts which are run by the Prime
Minister. There was no question of the
State Bank of India vault being used for
any political purpose. This is possibly the
technique that their party may be thinking
of. But this is not what we do.

. SHRIS. M. KRISHNA (Mandya): It
is unfortunate that the Prime Minister's
name is dragged in this sordid state of
affairs. Anybody can usethe name of the
Prime Minister, The case was made out
by Mr. Mody and others that Mr. Malhotra
weat to the resideacy of Prime Minister.
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Sir, all of us know, including Mr. Mody,
that hundreds of persons go daily to Prime
Minister’s house and no body can prevent
that. I hope this Rustam Sorab Nagarwala
is in no way related to Mr. Piloo Mody. It
is not in the fitness of things that Prime
Minister’s name should be dragged in this
peculiar manner. I would like to ask the
Minister about the rules that have been
framed by the State Bank of India for
withdrawals. Shri Malhotra happens to be
a very senior officer. How could he violate
every norm and every rule that has been
framed by the State Bank ? This is for the
first time that this has happened. It has been
conceded that on very many occasions in
the past, he had drawn much larger sums
for disbursal,

I would like to know whether the
Finance Ministry would go into this ques-
tion of framing rules so as to see that this
kind of thing docs not happen and see that
those rules are adhered to strictly without
any disobedience so that such incidents
could be prevented once and for all.

I join the hon. Finance Minister in
paying compliments to the Delhi police.
They have done &8 wonderful and excellent
job, and this House must go on record to
commend the service of the Delhi Police.
Instead of trying to malign some highly
placed officer or the Prime Minister, we
should appreciate the services rendered by
the police. I would like to koow from the
Finance Minister whether the rules will be
looked ino again so that such episodes
would not occur again and again,

SHRI YASHWANTRAO CHAVAN : I
think that is a good suggestion. Bur I may
tell the hon. Member that even before
we came here to answer this notice, we went
into the exact procedures and rules
which are followed. I think the rules
themselves appear to be fool-proof, but if
some body who is in charge of the whole
procedure wants to over throw all the rules
and act the way Shri Malhotra did, one does
not understand what one should do. Even
then, we bave asked the Bank authorities to
look into the matter further so that such
things do not occur again.

it wifwre wrw dear (w7) ; weaw
wivew, ogy N @ Qe § gy frew
uifie 3¥ Tew gy ww v g 1 WK
Tt o v g% e # wrer s oo

s suT Tt gare & ogy §f 9w
ST w§ | I A W@AT wifgg 9r | AW
wrfe wdww wT @r § Wik saw Al
wraw faar o gr & @Y 1@ 9T we
v, @ q gy T F ower AR
e §.. . (sqawm).,..

MR. SPEAKER : This notice is addres-
sed to the Finance Minister and the Minister
in charge, namely the Finance Minister is
here.

oft wfwTT W Rear: wT ¥ W
TERT ... (Swawm)...

THE MINISTER OF PARLIAMAN-
TARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SANSADIYA KARYA
TATHA NAUVAHAN AUR PARIWAHAN
MANTRI) : (SHRI RAJ BHADUR) : May
I know whether this particular insinuation
15 in order ? Can such an insinuation be
made 7 I think that it should be expunged.

SHRI PILOO MODY :
Absolute nonsense

Insinuation ?

SHRI RAJ BAHADUR : It is absolute
nonsense only in the case of those who say
that.

ot viwre sre &vwr ;- wR W
werk 7 & | werw wgeT, & @y §, 0
W gRE?

weaw Wgey : afeq oW Wi ¥eT @
YaT v § @Y Iw A M g, fe AT
ferg gfeww g sy, (wrwem)...

SHRI PILOO MODY : You must con-
trol the Minister of Parlixmentary Affairs,
ol wfere o dowr ;A @ o
v § i gmew fafrex ws weowelt
w§ (@Y §Y F ¥ WA T wmar §
ua W g, & ag o gt
g wrE A e ¥ A ofrow o
foy frar w7 6 oo Wiy oW AT
frrwrer fory o wfifis woeTe W AW
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[ "iw= a@re awar]

Fg& mar | famr FrgE A o 3%
wF aqre woar frww faar | @, Aege
¥ wars @Y FF SrETr FHIGAAT a1 IH
FrAaas ¢ 0 37 & aoda i W
oY, Ff frely I 7Y g F a1 § AT
9T frFray & IR H I SO 5AT ¥
AT EXY TEdAr o, oY weEeET 39
AT T IZAAT A T80T FL 60 a1
w8 faerer, faar arga A faqr 3%
& frprerr w1 3= F AT g FaEar
@ fF g& areex dfwg, 7@ 35 dfvg,
Sein gl f& gy #AY WO W@ e
(smasmA)...

MR. SPEAKER : I was very hesitant
to admit this call attention notice because
this matter-is under investigation. There are
a number of newspaper reports., It does not
mean that members can rely on everything
contained in those reports, So he should

not put it in this manner. He might say
‘alleged statements’,

TR &g fag (WIS - HEA
F1 QT AfTHR  FgT F7 1 A F1 FgA
& & AFT 1 FFar g 7...(wEum)

SHRI YASHWANTRAO CHAVAN :
There is no truth in what has been said that
Shri Malhotra used to have dealings with
the Prime Minister and he used to talk with
the Prime Minister. The Prime Minister’s
voice is known to every living person in this
country because she talks in public meetings,
on the.radio and so on.

SHRI 'PILOO MODY :
many.dead people also.
RIHTT T AT © TAT &ET AT
w7 forrerT A1 ffR @ wwan Amrcarar
FT IFT FAT HAT & gz & faq @ i
FAT OTYY TYET JAMAT 7 Q&7 HEEr §
9 &1 faem 1 @ & ag wmar =@ g
ff AerEET F WY g9 7Y FAW F
¢ 79t faar AR AET 7 g9 At

And to so
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& AT ¥ TqaT fam aY Far gum ae &
arg U arasra gdr TgEr 91 7 R
STHTT A1 KT FIE @G 97 JT H1E Q@r
i feafe agi T g o & ey ¥
ar fsm 2= & & 0¥ wwar fasrer srar
we?

SHRI YASHWANTRAQO CHAVAN: I*
do not know what to answer. His -entire badsis -
is some news report that he has seen. I do
not want to comment on the mewspaper
reports because they are free to write what-
they think right or wrong. As ‘a matterof
fact, according to my information, Shri"
Malhotira never mentioned the PM’s name,
when the voucher was asked because he was :
trying to treat it as a very secret affair, He
was only telling them : ‘Why should you -
worry 7 I will give the voucher soon’. He~
went on telling this to the other persons who
were asking for voucher (Interruption). 1 do-
not think any purpose will be served by
going into this matter like this,

SHRI PILOO MODY :
was it ?

ot srew faget amde (varfaew)
I IEAT FT A g, = I@TH 0F
fafma s qar & fF #ar % & gam
HqAT &7 F15 gHrgE 91 ?

Whose account

MR. SPEAKER : 1 am not allowing

it.

SHRI YASHWANTRAO CHAVAN:
There are only two accounts which the Prime
Minister operates along with other- persons.
One account is held as a trustee of the
Jawaharlal Nehru Memorial - Fund with a
fund of Rs. 3 lakhs which she is operating -
jointly with Dr. Karan Singh. The other
account is the Vallabhbhai Patel National
Memorial Fund in which there is a small"
balance of Rs. 7,000. The operators of this -
account are Shrimati Indira Gandhi, and -
Shri Atulya Ghosh, of all others.

SHRI PILOO MODY Malhotra -

removed Rs. 60 lakhs from Mr, Chavan’s
fund !



